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O.A. No. 422/89 

(JUDGMENT OF THE TRIBUNAL DELIVERED BY NON' BLE MEMBER (3) 
51-1111 D.SURYA RO) 

The applicant herein claims that he has a right to be 

deputed fpr training as Lineman alongwith and before his juniors, 

and for appointment as Lineman pursuant to the Select List 

furni3he.d in Memo. No.R&E.19/III/85-86/87 dated 13-8-85 issued 

by the first Respondent. He claims this right on the basis of 

the judgment of this Tribunal made in Review Applications 

8 and 10 of 1988 in O.A.No.705/87. The case of the applicant 

is that 42 candidates were included in the Select List that 

the Department has sent 17 cndidates for training.i. Subse-

quently as a result of this Tribunal's judgment in Review 

Applications 8 and 10 of 1988 and the Department's order dated 

20-4-1989, 19 more persons were sent for training. It is his 

case that he mustalso be sent for trainig. 

2 	We-heard Shri C.Suryanaayana, learned Advocate for 

the Applicantmd Sh'i E.Madan Mohan Rao, Addl. CGSC. The 

matter is covered by the decision ofthts Tribunal in Review 

Applications 8 and 10 of 1988. The applicant, as in the case 

of the applicrnts in those cases, eeula be sent for training and 

ee4& he absorbed in the vacancies, if they are available or 

in the vacancies which arise subsequently before absorption of 

persons selected in subsequent Select Lists, in accordance-with 

their seniority. 

(Dicated in open court). 
I 	ççm 

(D.SURYA RAO) 	 (D.K.CHAKRAVORTY) 
MEMBER (J) 	 MEMBER (A) 

Dated 15th June, 1989. 
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